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Commissioner s Report (M) and

Madras and all precautions are being
taken by the State Government to sce
that necessary action is taken.

8HRI C. N. VISVANATHAN (Ti-
ruppattur): I talked to th e Chiet
Minister this morning, Is the hon. Mi-
nister glving us the afternoon news?

PROF. MADHU DANDAVATE:
Yes.

SHRI C. N. VISVANATHAN: Then
it is all right

PROF. MADHU DANDAVATE:
This is the latest news that I got 10
minutes ago

15.26 hrs.

MOQTION RE:TWENTIETH, TWENTY.
FIRST AND TWENTY-SECOND RE-
PORTS OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHE-
DULED TRIBES

AND

DISCUSSION ON THE EMPLOY-
MENT OF SCHEDULED CASTES
AND SCHEDULED TRIBES
IN SERVICES AGAINST RESERVED
QUOTA—Contd.
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SC & ST against Quota (Dis.)
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MR, DEPUTY-SPEAKER. I think
he can continue on the next day,

MR, DEPUTY-SPEAKER: Now it 18

Ay A

3

3.30 p. m. We take up the private
Members' Busmess, Shri Yadven-
dra Dutt,
1529 hrs.

COMMITTEE ON PRIVATE MEM-
BERS, BILLS AND RESOLUTIONS

Sixtn REPORD

SHR]I YADVENDRA DUTT (Jaun-
pur): I beg to move:

“That this House do agree with
the Sixth Report of the Committee
on Private Members' Bills and Re-
solutions presented to the House on
the 16th November, 1977."

Bills Introdueed 252
MR, DEPUTY-SPEAKE[ - The uens-
Yon h: .

“That this House do agiee with
the Sixth Report of ke 'Cdﬁnmge
on Private Memvers' Bills tnd Re-
solutions presented to the Huuse on
the 16th November. 1977."

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
Bills to be introduced. shri Chandrap-
pan.

15.3p hrs.
COCONUT RBILL*¥

SHR] C. K. CHANDRAPPAN
(Cannanore): I beg io move for leave
to introduce a Bill 1o provide for the
establishment of a Buatd tor the deve-
lopment, promotion and brotection of
the coconut cultivalion snd to sel up
coconul  based indus'ries and for
these purposes 1o ievy a vess tu cicate
a coconut fund and foy matlers cun-
nected Lherewith.

MR, DEPUTY-SPEAKER The
question is:

“That leave be gianted to intro-
duce a Bill to provide for the esta-
blishment of a Board for the deve-
lopment, promotion and protection
of {he coconut colivaitin wnd o
set up coconut hased industries
and for these purpuses to levy a
cess 10 create a cocoput fund und
for matters coanected therewith.’

The motion was adopted.

SHRI C. K. CHANDRAFPAN: 1
introducet the BflL

*Published in Gazette of Indis Extraordinary, Part II, gection 2, dated

18-11-717.

tIntroduction with the recommendstion of the President.



